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rejoinder on various previous
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had been granted opporruniry ro 6le his

datee he has only filed it today. Copy of the

Counsel for the respondents.
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2. Ld. Couns€l for the petirioner has atso requested for an adjoumment
on the Sround thafthe main counset is unwell, which is not being opposed
by the ld. opposite Couns€I. At request of the peritioner, adjourned to
11.08.2016 at 10.30 a.m.
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